
DECEMBER 13, 1983 Itldiafl Tari11 (Secotad ~ 
.b,,,,dmnt) BiU 

12.M hn. 

INDIAN TARIFF (SECOND AJ4-
ENDMENT) BILL-Contd. 

Mr. Speaker: The Hause will now 
\like up further consideration of the 
following motion moved by Shri 
Manubhai Shah On the 1st December. 
1963, namely:-

"That the Bill further to amend 
the Indian Tarift' Act, 1934, be 
taken into consideration." 

Shri Bade may continue his speech. 

if'fi<'l"~~"T'f.'1"C'l't~ 
lfm.rU If;T m'foT<: 9 t ¥ t ~ ~ '0rnrr 
~T m <:@" ~ ~);: ~ ~ 1fTt<til"f <r.! 
9 t ~ ~ if'f> ~T;r ~r f<RT<: flfTl<T lpl"T 

~ I ~ f'!>«T ~~ <iT If)~if fG1<[ 

;;rrcrr ~ crT 'f.'lfA ~~ <r<: ~ifT ~ f~ ~ 
~T ~~, ~.,T ;jf'fl{.mr 91f<: 
;;r) ~ ~ * 3in: '3"<1' If;[ <iT{ lim ;r 

~, ~ rr <Ii I ,"f~ '3"rr ~r ;;r'r 
f<:'fli ~, ~ if 'f'lDl' t'f1'fCT(i1 lfWTiffr 
if; om: if f«<JT ~llI'r ~ : 

"Prices of ring frames, spin
n;ng rings, spindles and fluted 
rollers advanced by 7 to 14 per 
cent in 1962. The increase was 
attributed by the industry to 
high costs of raw materials and 
components." 
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of production in the country at 
each of the commodities in detail, 
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"Three exisnng UIIIiIt8 have ex-
pansiOn plans. In addition two 
units have been licensed The 
Commission, however, does not 
expect the new units to corne up 
before 1965-66 aaJtd has recom.-
mended that the expansion plane 
of the existing unit!! should 1W 
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expedited and that foreign ex
ehange should be issued to them 
on priority basis." 
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Shrl Bella (Nizamabad): Mr. 
Speaker, I express my happiness for 
the decision of Government to take 
the bi-cycle industry out of protec
tion. I feel that such a step should 
have been taken a few years ago, 
because we have developed this in
dustry to a great extent and all along 
I was wondering why it was still be
jng given protection. The hon. Min-
ister yesterday referred to the decen
tralised nature of producLon in the 
bi-cycle industry. Because of this 
very factor, this industry is very im
portant and I look forward to thl' 
day when it will fetch us foreign ex
change by export just l'ke sewing 
machines and fans. In fact. this in
dustrY is oLder than many other in-
dustries and so it should have been 
able to give us better service, per
formance and more of foreign ex
change than it has done so far. 

The most important parts of the 
bi-cycle are hub, chain and free wheel, 
and they are manufactured only by 
a few units. They are reluctant to 
make supplies to the decentralised 
sector of the hi-cycle industry in 
India with the result that the indus
try has not developed as fast as it 
should have if only the hon. Minis
ter takes a little interest and tries to 
persuade the big plalllts which can 
manufacture these vital parts of good 
quality to supply them to the smaller 
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units, they would be able to manufac
ture b:cycle at a far lower cost than 
they are doing today, even in a back
ward State like mine, If the decen
tra'ised sector can look after the in
ternal req11ircments, the larger units 
will be able to devote themselves 
entirely to cxports, giving us more 
.and more of foreign exchange, 

In the case of textiles, in certain 
mills we have only the spinning plant. 
They can only spin the yarn and not 
weave, Weaving is done by the 
power loom seclor, Some such device 
could be thought of b,v th(· han. Min
ister in the case of the bi-cycle in
dustry also. 

So far as export is concerned, the 
performance does not seem to be en
couraging. While in 1960 the number of 
cycles exported was 3,060 in 19G1 the 
number was 12.680, Hut in 1962 the 
number has fallen to 3,560. which is 
lesser than ('ven that of 1960. Of co:.trs~. 
t.he e:;timat(' fOT this year is 20,000. 
but I do nnt know how far we will 
be able to fulfil it. 

Shri lUallubhai Shah: We have al
ready crossed 36,000, 

Shri Heda: 1 am very happy to 
henr it. If vital parts like hub, 
spol:"s and free wheel are manufac
lured of a high quality and on a large 
,;cale and made available to the 
market, it will go a rong way in in
('Teasing our production, 

So far as the textile mill machine 
industry is concerned, it is one 
or the oldcst indu.<;tJries in our 
c'ountry. We are manufacturing prac
ticallv all the machines in the coun
try, 'B'lt there is one complaint 
which has not yet been eradicated, 
and th,t is that .the qu.ality of our 
machinery is not as good as is ayaiI
able elscwhere. In fact, we are manu
facturing machinery which was avail
·able. say. 10 to 12 years earlier in the 
developed countries like Japan, USA, 
West Germany and England. I can 
understaJ'ld our lagging behind 2 or 
5 years, but if we are behind by 10 tt> 

20 years the !industry cannot develop. 
The hon, Minister is taking particu
lar pains to see that we export tex
tiles, maintain our exports and re
capture old markets, But how can he 
be successful unless the machinery 
that manufactures these textiles is 
modern? We know there are many 
modern and advanced :extile mills all 
Over the world, particularly in West 
Asia and South East Asia. How can 
we compete with them by manufac
turing good textiles if our machinery 
itself is not good and up-to-date? 

So far as the textile machinery 
manufacturing is concerned, it is only 
in the hands of a few, and they could 
easily be persuaded to replace their 
existing machinery by the later, 
modern and up-to-date machinery. I 
know that they are very advanced in
dustrialists and if only an atttempt is 
made, they can easily be made to adoPt 
the> new methods and techniques of 
developing and improving their 
machinery, Now blanket protection is 
given to thMn. They know that there 
will always be a demand, Ab one hon. 
Member was saying yes'erday, the 
demand is SO high that many times 
they dictate terms by saying "you 
place the order today with 50 per 
cent deposit. we will supply you after 
six to twentyrour months", Since 
they are in that advantageous position. 
they are not hothered about improving 
the' quality of the machines that they 
are producing. If only the hon, Minis
ter takes special care and tells them 
that quality is also as important 
as quantity, it will go a long way in 
improving the quality, 

One word more and I am done, One 
of the bad effects of 1lraffic protec
tion has been that many a time the 
manufacturer imports the entire com
ponents and only re-assembles them 
here and because the import is com
pletely stopped, he sens his article 
at a high price, making a gond prOOlt. 
Thcre is the well-known case of 
tractor, For a c'omplete tractor which 
can be imported for about R:!. 7,OOU. 
the Indian manufacturer was allowed 
to Import components worth a. much 
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aa Rs. 5,000. He was only manufac
turing mudguard and purchasing the 
lyres from the rubber companies here. 
But he was selling his tractor for 
Its. 12,000 to 14,000. Now, some years 
have passed by, he is still not manu
fllcturing more than 25 per cent of the 
components and yet the cost price of 
the tractor has gone to more than 
Rs. 2Z,OOO. So, if the tariff protection 
is misused Or abused by certain in
dustrialists who have not got the 
national interest in their minds, the 
hon. Minister has to be hard upon 
them and see \hat the protection is 
not misused or abused and the quality 
is maintained. I hope that so far as 
textile machinery is concerned, the 
quality will be maintained. 

Shrj Muthu Gounder (TiruppattUll'): 
Mr. Speaker, Sir, the hon. Minister said 
yesterday that the industries in India 
are at an infant stage and so they 
need every protection, tariff protection 
and all sorts of protections. He al
ways takes pride iu saying that the 
Industry is at an infant stage. It is 
said, our democracy is infant, our 
Plan is infant and all our schemes are 
at an infant stage. We take pride in 
saying anything as an infant. But to 
call a boy of 15 years an infant is 
rather meaningless. I do not want 
to use any more harsh words on it. 
After 15 years of Independence we 
are still at an infant stage. So far as 
industrips are concerned, 15 years' 
time is not a short span of time. We 
can do marvellous work in the 
indulrtria,j field. Even in Japan, 
!bey did a marvellous work in th(' 
Arst half of this twentieth century. 
Britain started heavy industries some
where in 1910 and before 1935, it 'Was 
able to produce mHliol18 of cars with
in a span of 25 years. We started in
dustries in 1950 and now after the 
lapse of 14 years, we are still at an 
infant stage. It does not bring any 
credit to our planners and to our in
dustries. When we give protection to 
!!Uch industries, we should know how 
Isr the Industrv has progressed and 
1uJw far the industry has made im-

Amendment) Bm 
provement so far. After aU, we are 
now not giving the protection anew 
ThiS protection has all along been in 
force for the past so many years. W. 
are only now giving an extension of 
time for three more years, 

When We look back to the conditions 
of our industries, we are able to find 
that there is no marked progress or 
marked development in their field 
But We are only able to see indus
trialists getting fat and there are lot 
of improvements in their status, Their 
bank balances must have increased. 
but not the industry. Because we are 
giving this tariff protection and other 
protections, the industrialists do not 
have the initiative or the desire to 
improve the standards of their indus
tries. So, before we give any exten
t€'l15ion of time for the tariff p-u-
tecti'on to be given to certain indus
tries, we should consider whether the 
industry has progressed well. We 
are now concerned with only 11 in
tries, I supopooe. All these eleven 
industrres are in the private sector 
except the one sericulture industry 
Now, take for example, the spark 
plugs industry. My hon. friend Mr. 
Warior has dealt with cycle industry 
and other friends alS'o have dealt with 
cycle industry. By producing spark 
plugs in our country, we have saved 
about Rs. 40 lakhs, that is, we are 
porCl\1ucing spark plugs worth Rs. 40 
lakhs. Of this sum of Rs. 40 lakhs, 
we have to import goods from 'Other 
countries worth Rs. 25 In.khs. After 
all, we are able to save only Rs. 15 
lakhs as far as spark plugs are con
cerned. 60 per cent of the total ex
factory cost 'of a plug is by import
ing some of the steel and other thinga. 
We are importing steel as well as in
sulators from outside. We have still 
to pay a good amount of foreign ex
change for making 'Our spark plultS· 
Therefore, what we save is. after all 
very meagre or it is not so consider
able considering the import of raw 
materials that we a,tIe gptting from 
out~~de, If we take into oonsideora
tion the cost. of our indj,~ronou. pro
dluot, i.t comes to Rs. 2.65 nP. per 
plug, whereas the Wlholesale market 
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priae of an impoI'tOO variety ill Rs. 
l.~ nP. The hon. Minister said yes
tarday ~ by his p6I"8OIlal experi
dnce 1\.1»0 he i3 allbe to say that the 
~ plugs industry has improved. 
We know ibat Indian plugs are not 
oampar"ble with the foreign plugs. 
The mobor owners, the bUs owners 
and Ilbe 10l1I"Y OW'IIoj5l"s are !!lill for 
fareign plugs because Illldian plu~ 
811"e not upto 1Ihe mark. No doubt, we 
might haveprQ1uced some more 
quantity of plugs, but the quality is 
as bad as any1l!ting else. Because it is 
produced in Inrua, booause it is an 
ind.i.gJ!aous prodUClt, we cannot simply 
.y that it is quite all righL We as 
onij.nary men are able to experience 
it fully, whereas the bon. Mi.n.ister 
may not have the ahanoe of coming 
iotdo contact with such poor quality 
at plugs. 

As far as these piston rings are 
concerned, these piston rings, I think, 
are manufactured even in Madras. 
We know, the quality has not impro
ved much, but the share-holders and 
those industrialists are nOW becoming 
milbionaires thou~ whon they star
ted the business they were only 
lakhiers. The quality is still ODd. 
Wh<"!1 we put in these Indian made 
piston rin~ they, only serve for 

.only !,OOO or 3,000 miles, whereas if 
you put in foreign made pistons or 
foreign made rings, they serve for 
lome five Or six years. The quality is 
Rot comparable to thot of the foreign 
countries. The h'On. Ministers and the 
.embers on the Treasury Benches 
always take a convenient compariwn 
with Burma or Cambodia or Thailand 
.. some African colonies which just 
IIOt irvispendE"l1ce. We should muster 
en'ough courage to compare our in
til1Stries with those of Japan or Egypt 
.. Israel. Even th08e countries are 
:lltr ahead of us, as far as industries 
are concerned. Within 15 years, we 
oould have made a marvellous pro
fr'e91 But I fllnd we Me still lagging 
ib. spirit and in making revolution In 
I1e industrial field. Simply planning 
will not db. If the hon. Ministers 
.. the Members of the Ruling Party 
are really interested in them, the'}' 
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can bring a revolution in the indw
trial field and they can make it com
parable Wliththat of any other coun· 
try. Now, Japan is not a coun~l"Y 

where coal and iron are all available. 
Although they have got ooal, they an 
importing iron ore from India and 
other countries. They are always ab.le 
to export a lot. After the War, Japan 
and West Garmany wetre nothing; 
they had collapged. 'I1hey were not 
having any fareign markets; their in
dustries and other 1Ihi.n.gs were at 

standstill. Within 10 or 15 years, I;y 
utilisi.ng the Marshal Plan or rome 
o~her plan, Japan and West GermallY 
are now more sbr<mger and mare 
affluent than what they wEll'e before 
the War. So, these countries after fac
ing such a cal.amity durmg the War 
have now became more strong. 
I think, now J ap3I11 8II1d West 
Germany are the richest coun
tries next to America. Japan is also 
a rich country as far as industries arc 
concerned. Even after fifteen years of 
experience, we are still having our 
industries in an i.nfant state, and we 
call everything as infant, and we are 
satisfied with calling everything as 
infant. If only we have a mind, we 
can bring about improvement. 

13 hrs. . 
As a farmer, I have been experienc-

ing difficulties bn account of sub
standard quality. As far as electric 
mo',ors are concerned, we are able to 
produce just what we want. I han 
got experIence of these electriC 
motors. In 1939. I purchased a 
foreign electric motor; I think it wa. 
a Skoda motor made in Czechoslova
kia and that motor 'is still working in 
my' farm, whereas I had purchased 
some four of five electric motors about 
four or five years back, and they are 
glvinq trouble. T am h'lving some 
electric motors in mv field, and al
though my village consists of a popu
lation of only about 1500. we art! 
having about two hundred ele<'tric 
motors ther", with pump-sets. The 
Indian electric motor, which we have 
purchased are not working for more 
than three months: the starters or th,. 
_ikh-geM"g as they are called are' 
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very sub-standard, and they do not at 
all wark properly, and often they 
burn motors quickly, and we have to 
depend upon such mechanics as we 
have locally to rewire them and so 
on. But the foreign motor which I 
had pl!lrchased in 1939 is still intact 
and quite good. 

1 do not take any pleasure in putting 
down our coullitry's prod=ts as In-

1erior when compared with other coun
tries' products, n'or am I interested in 
bringing a bad name to our indi
genous products, but unfortunately, the 
quality of our indigenous products is 
such that I am constrained to point 
this out, and I am sure the hon. 
Minister will himself admit that the 
'quality of our products is not good. 

As far as automobiles are con
cerned, what we are producing is only 
piston rings and spark plugs. In the 
new Fiat car which we are having 
in India t:~ ~ ;' ~.' exhaust-pipe 
'Would not last for more than 6 000 
k.m. That mC'amB that if you ~ur
chase a new Fiat car and run it for 
6,000 k.m .• you have simply to re
in India the silencPr or ('xhaust-pipe. 
There ap:lears to be no value in the 
lSI marking. It appears that the 
lSI simply go on putting their seal 
or stamp on it. There is thus quite 
an indJicient administration in the 
lSI, and as such. the marking by 
the lSI is not at all very useful. 
But the silencer or exhaust-pipe 
attached to a foreign-made Fiat car 
or any other foreign car would last 
at least far 40.000 k.m. Doe~ that 
not show that our product is of 
~ub-st~ndard quality? When I am 
saying all these things, I am not only 
~aying the truth, but I am saying it 
from my own experience. I am 
haying one old model Austin car and 
algo a new model Flat car. I prefer 
the old model Austin car because it 
gives a bett!'r performance than the 
latest model Fiat car. 

We have been waiting for the PMt 
Mteen year~ for a small car for the 

Jleople. If we go on producing sub-
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standard goods, then we' cannot h'Op" 
to have it. Even our present Finance 
Minister, Shri T. T. Krishnamachari 
was able to give Us an assurance oom~ 
time back that scooters would be pro
duced at a cost of Rs. 1,500. But 
probably he said it when he was nat 
a Minister. Now he is completely 
silent on that s~bject. We were 
very much enamoured of the idea of 
the people's car, and the people were 
anxious to get it at Rs. 5,000 or so. 
But I am sorry fo say that we are 
not hearing anything about it at all. 
We are not able to see any reference 
to it even in the newspapers, and 
everything is now closed on that. The 
big people like the Ministers are going 
in their foreign-ma.cIe cars, whC!l'e8ll 
we people have only to go by taxis 
most of the time, and we cannot alI-

pire to go in a car of our own at all. 
because the cost will not come down. 
and if at all the ("ost comps down, the 
quality will be suh-standard. So. we 
have to experience all these difficul
ties fOr ever. 

In conc!us;on, I would request the 
hon. Minister to see that not only 
production goes up but at the same 
time the quality is also kept up, SO 
that we middle class people also can 
aspire to get a car and we may be 
satisfied that we are owning an 
Indian car at least. If the prices go 
down thpn the prices of spare part!< 
also would go down. and then we shall 
be ahle al50 to mainta,in a car from 
the meagre income that We get. 

With these words, I support the 
Bill. 

8hri David Munznl (Lohardaga): I 
rise \0 support the Indian Tari1l' 
(Second Amendment) Bill. I shall 
confine my remarks particularly to 
the aspect of quality control. That 
leads me to think specifically of the 
implementation Of the lSI marking 
scheme. 

The lSI is an organisation to formu
late specifications tor difl'erent typee 
and qualities of store just like the 
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IRSS and the BSS, and its funds come 
out of subscriptions from the various 
industries. UnfortunatelY, the lSI 
besides being a specification-making 
·body has taken upon itself the res
ponsibility of testing and certification 
als'o, even though the lSI has no 
laboratory with requisite apparatus 
and proper equipment, much less the 
experience of testing ferrous and non
ferrous items. 

The principle involved is that the 
examinee has to examine his own 
paper, the producer has to certify his 
OWn product, and the lSI would sim
ply auth'orise the producing concern 
by giving a licence for lSI marking 
on their own product. 

The DGSD has been appointed 
.agents of the lSI for the implementa
tion of marking scheme, which is fan
tastic. Recently, it seems to me that 
11wre has been a definite lacuna where
b;, OUr trade in the long run will 
suffer in the absence of statistical 
quality control and 'Other quality con
trol methods which are prerequisites. 

Besides, there is every likelihood of 
loss of revenue to the extent of over 
Rs. 20 lakhs per year for certification 
alone. The 1'oss of Government in
come on testing and certification is 
much too larger. I wonder whether 
in 'regard to such a huge loss of re
venue or rather involvement of huge 
amounts, the Ministry of Finance Or 
the Ministry of Planning ihas ever 
been consulted. I think that the 
House is entitled to know whether 
there is any competent authority 
working at present, which is recogni
sed by the Government of India for 
certifying tested quality materials and 
issuing test certificates for the stores 
tested and Inspected on metallurgy. 

Shri Manubhal Shah: I am very 
itI"ateful to the hon. Members from 
whom the support to the Bill has 
been practically unanimous. 

My hon. friend Shri Warior led 
certain paints yesterday regarding the 
aluminium industry and the ACSR 
conductor industry for which the 
biggest unit Is In his State. 

1764 (Ai) LSD-5. 

Nonnally, I do not discuss the in
dividual units here, but since the hon. 
Member has made a reference to th;s, 
I must say that this is one of the best 
units in the whole world. The Kun
dara unit making the aluminium con
ductors makes these conductors of the 
highest quality well renowned not 
only in this country but even abroad; 
in recent years they have sold these 
conductors to foreign countries with 
a great amount of satisfaction. It will, 
therefore, be inappropriate for us to 
run down our own industries. Cer
tainly, a mother has to tell the child 
where it goes wrong, but a general 
denunciation is not fair. If the price 
factor is the one thing to which he 
has any objection, I can tell him this 
that the cost of manufacture of elec
trolytic aluminium in this country, 
because 01 the beginning of metal
lurgical industry here, is somewhat 
higher than that in the gigantic pro
jects in Canada or in other parts of 
the world where electricity costs al
most half or even one-fourth of what 
it costs in our country. 

It is true that industries sometimes 
produce expensive articles, but in my 
humble view, it will be very neces
sary for the House to scrutinise and 
analyse the faults or the defects and' 
point them out where they actually 
belong to. But to merely criticise in 
a general way that the industry is 
producting high-cost stuff will be to
tally wrong. 

Of all the developing countries in 
this region, in Africa and Asia and 
even in Latin America, we can proud
ly claim to be the most highly indus
trialised country with the largest 
number of units from pin to a loco
motive. I am prepared to meet every 
han. Member on every point re!(arding 
industrialisation of this country and 
convince him that there is nothing to 
be ashamed of either in q uali ty or in 
price. 

My hon. friend Shri Heda referred 
to cotton textile machinery manufac
ture. I would l'ke to tell him that 
the Ruti automatic loom which we 
produce here is considered to be the 
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most sophisticated and the best auto
matic loom in the world, and the pro
duction espoeciaJiy is a matter of pride 
for us because we are producing it in 
our country. 

As far as the industry in ,he spin
ning sector is concerned, the REITERS 
with the collaboration of very impor
tant South Indian firms are starting 
a factory in Coimbatore for manufac
turing the best sp'nning spindle, ring 
frame. draw-frame etc. anywhere ob
tainable in the whole world. As a 
matter of fact, the orders booked by 
REITERS throughout the world are 
so many that their order books are 
full for 5 years or more. So much is 
the demand. 

Sllri Bade: Your Tariff Commis
sion report its!'!! says that it is thp 
worst type. 

Shri MaDobhai Shah: I am coming 
to Shri Bade. I am now dealing with 
Shri Heda's obiervation. I value very 
much his opinion and therefore I 
wanted to inform him that we 
are not allowing any model which 
is 20 years old. Obsolescence 
cannot be allowed to plague the new 
industrial sector which is developing 
in this country. Sakamoto, Dronier, 
Kovo, Rutei-these are some of the 
magnum opuses of textile machinery 
in the world. The Casablanca system, 
high draft, 81 inches lift-these are 
the things we are producing. It is true 
that there are a few units which are 
old, which have taken up old models. 
But throughout the world, there are 
countries which have old units func
tioning. Therefore, the line method 
of production cannot be adopted 
everywhere; it is conditioned by the 
technical design, 'technical computa
tion, the type of specific a tion or design 
which is developed in the country. 
But we have taken care to see as we 
go along the line that newer and 
newer units with the latest modern 
machinery in every field of technical 
development are developed. 

As a matter of fact, we also check 
up whether the process to be adopted, 
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not only the product, is according to 
the latest design in the field or not. 
H is the fate of all under-developed 
countries that obsolescence plagues 
them because naturally the techno
logical growth of a country is limited 
by its social, economic and technical 
circumstances. I can assure the House 
that it is a matter of pride for this 
country that the best type of techno
logical improvements have been deve
loped in this country within the short
est possible Lme. I am comparing the 
comparable. I am not comparing our 
country with the U.S., Japan, Ger
many or the Soviet Union, because we 
began our industrial revolution 200 
years too late. Whereas in the 18th 
and 19th centuries the various coun
tries of U.K., Europe and America and 
the Soviet Union started it 40 years 
ago-began their development in this 
field. we were under a foreign power, 
we were under imperialist domination, 
whose only interest was to introduce 
Manchester machinery here, whose 
interest was only to br.ing power 
plants from their country and from 
the various countries Of the world to 
this country. Here in the automobile 
industry, there was a veritable jungle. 
396 models were being Imported at 
the beginning of freedom. It was 
from that veritable jungle that we 
made it 150 models. I am referring 
to this because some hon. Members 
have said a lot of things about the 
automobile industry; Of clDurse, it is 
not germane to the Bill but I am 
mentioning this because a wrong im-
pression should not get abroad this. 
The fault must be pointed out where 
it belongs, but not in a general sweep
ing. From 150 we have brought it 
down to 3 models of cars. 

Some people may argue: why not 
make it two? It makes no difference 
because unless there is a production 
~ 300,000/400,000 per unit, there is 
not going to be any substantial change 
in the economy of scale. Therefore, 
it is very necessary that from this 
august House, real inspiration and 
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encouragement should go forward to 
private, to the medium scale, small 
scale, largest scale and heavy indus
try sector that we, as knowledgeable 
people, support this progressive indus
trial development. 

Shri Bade mentioned about ball 
bearings. I have heard this from him 
three or four times previously. The 
days he is complaining of are long 
past. The fans now being made in 
this country are being exported in 
large quantities. As regards sewing 
machines, we are actually carrying 
coal to Newcastle. We are exporting 
sewing machines to a country which 
is the home of the biggest sewing 
machine manufacturers in the world. 
I will not name the brand here. This 
is well known. We prevented them 
from coming here. We are proud 
that we are seIling it to them. We 
sold the other day machine tools to 
Germany which is the mother of the 
machine tool industry because there 
they have achieved "llvanced techno
logical development in that field. We 
sell it to them through HMT. We are 
proposing to sell more machines to 
those countries. 

As regards wha t Shri Gounder said, 
I am not proud to sell these only to 
Africa and Asia. But perhaps due to 
some type of approach and psycho
logy, the mentality of his party which 
all the time thinks about the past and 
of the feudal order, he is not able to 
get away from that. We are not proud 
to sell these merely to Asia and Africa, 
even though we love Asian and Afri
can countries. We are going to aet 
up textile mills, jute mills, rolling 
mills etc., in these countries of the 
world with which we have social affi
nity. The other day the Prime Min
ister of Nigeria was here. We have 
promised to set up 4 industries there
a furnEure industry, a soap-making 
industry. jute industry and a paper 
factory. We are proud to go there 
with our own machines. We are not 
buying the machines from elsewhere 
and going there. 

It will be wrong to believe that we 
ignore defects. I will be the last per
son to deny tha t there are defectl. 

But as growth is there, it should be 
designed according to that. No archi
tect can say that he can construct a 
building in his own image immedi
ately; he starts on his designs, and 
then later on it is perfected. Over the 
years we have found that the com
plaints are getting fewer and fewer. 

Shri Gounder complained that the 
new fiat car he bought is not so good 
as the one he bought 20 years ago 
which he still prefers to use, because 
there are some foreign components In 
it. I am also using a fiat car and 
I have had no serious complaint 
in it. I bought it from the 
bazaar; it was not specially ma
nufactured for me. Also, we 
keep a tally. We have given 
to every buyer of a car a card on 
which he writes to us if there are 
complaints. It is our good fortune 
that over the years we have got less 
and less cards of complaint. That doell 
not mean that we have solved the 
problem. Immediately we get a com
plaint, we look into it and try to rec
tify the defect. Quality is a function 
of growth. Unless mass production ill 
established, you cannot raiae the qua
lity level. When mass production 
methods are employed, there are 
automatic control methods, quality 
control methods, testing at every point 
etc. and there are laboratories set up 
for the purpose. 

The word 'infant' was used by me, 
as Shri Gounder knows, to new indus
tries which are given protection. Out 
of 28 industries which were given pro
tection 12 have been deprotected. 
These have come of age; they have 
attained adulthood and youth and we 
do not want to protect them. The 
cycles produced by Hercules, Sen
Raleigh, Atlas and Hind are things 
of which we can be proud. The other 
day in a German exhibition, I saw 
some cycles exhibited. I heard from 
the foreign buyers that our cycles are 
of the top class. As a matter of fact, 
some of them were speaking of them 
in terms beyond our expectations. 
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I merely want to tell the House that 
if there are complaints, they should 
certainly be pointed out. If a carding 
engine is bad, Or if a loom is not 
functioning, it is our duty as humble 
servants of the people to see that those 
faults are remedied. We take proper 
action against those people who are 
responsible for it. There are quality 
control measures. We have enacted 
a law which is in operation for the 
last one year. This measure applies 
not only to exports but also to the 
internal trade, because no foreign 
trade can be good unless the inter
nal trade is good. Unless the local 
manufacture is gOOd, from where are 
we to pick up the good articles for 
export? 

In the current year most of the ex
ports in this line related to engineer
ing goods. We have exported Rs. 
20 crores worth of engineering goods. 
We have exceeded the target. This 
industry is the hope of our future. We 
hope in the next five years to export 
Rs. 200 crores worth engineering 
goods. This can be achieved. I am 
not exaggerating; I em not given to 
that. I can say from my personal 
experience that in this one year we 
exported Rs. 20 crores worth of engi
neering goods and among them are 
many many complicated machinery. 
From arithmetical progression it may 
go up to geometrical progression in 
production. All this requires nurtur
ing and proper servicing, maintenance 
and so on. They are not like jute or 
cotton textile goods or consumer goods 
which are purchased today and 
thrown away tomorrow. 

My hon. friend, Shri Gounder, also 
ment'oned about the Skoda engine. 
The U.S. has purchased diesel engines 
from three manufacturers in this 
cOlmtry. Though he had a bad expe
rience, we have had no complaints 
about it at all. As a matter of fact, 
in their TV programmes, they are 
~raising this engine. This is done by 
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the U.S. which is one of the biggest 
producer of stationary diesel engines 
in the world. If he has got very good 
experience with Skoda, I have no 
quarrel. It is a good firm. But we 
have here comparable firms, better 
firms than that, which produce better 
engines. If yOU see these engines at 
work in the fields where there is 
minor irrigation, lift irrigation and so 
on, yoU see them in hundreds of thou
sands in use today. These are 100 
per cent indigenously produced en
gines. I am prepared to join issue 
with him on that. If you say it is 
90 per cent foreign and 10 per cent 
Indian, I would say it is 95 per cent 
Indian. Maybe a nut here or a 
bearing there or a little non-ferrous 
metal, the raw material of which we 
are not yet producing, may be foreign. 
Therefore, it will be rather an exag
geration to say that the quality of the 
goods produced by our industries i. 
not satisfactory. 

I am grateful to the House for point
ing out the defects where they exist 
and I can assure the House that they 
will be taken into account in full, and 
we shall look into each individual 
criticism to rectify matters in future. 

Shri Bade: Protection has been dis
continued to bicycles becaWle they 
have come to perfection, and they are 
also exporting. Why is not the same 
thing done in the case of cotton tex
tiles? Because they want to favour 
somebody, they are continuing pro
tection. 

Shrl Sham Lal Sard (Jammu and 
Kashmir): Yesterday some of WI 
made the point that profiteering should 
not be resorted to in the case of the 
protected industries. That point may 
be replied to. 

Shrl ManubhaJ Shah: I would not 
that would be too much of an exag
geration. I say the quality is very 
good and comparable with any other 
country. Protection is not only a 
function of quality. There is the quan-
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titative growth which we have 
to shelter for some time, till we 
become self sufficient. I beg of the 
House to remember that ten years 
ago we were producing not even 
Rs. 50 lakhs worth of textile 
machinery, while now it is Rs. 20 
crores, and in the last one year 
there was a big jump from Rs. 13 to 
Rs. 20 crores. Still We have to import 
Rs. 26 to Rs. 28 crores of machinery. 
So, we have to go a long way to pro
duce Rs. 45 to Rs. 50 crores worth of 
machinery. It is there that patience 
has to be exercised. So, protection 
is both for quantitative and qualita
tive expansion, quality being more 
important. I can assure Shri Bade 
that when the Tariff Commission 
comes to believe from the facts of the 
case that each unit has risen to an 
optimum level of economy of scale, 
management, production control and 
various other things which I have 
already mentioned, there will be no 
more protection. 

For instance, in the cycle industry, 
we are one of the major cycle produ
cers of the world with l' 5 million 
units; maybe we will go to 2 million 
if there is demand and export. Cer
tainly it can be de-protected. So, pro
tection is not gran ted for one day 
more than is justified. That is why 
every year we come to the House and 
take the concensus of the House. 
Massive reports of the Tariff Commis
sion based on unit-wise inspection and 
generic group-wise inspection are 
made available to the House. 

About profiteering, we have been 
trying to control prices, and the Tariff 
Commission is going into it. It has 
both merits and demerits. By too 
much of control, we may harm the 
yery process of development. 

,Shri Sham Lal Sara.f: What about 
motor cars? 

Shri Manubhal Shah: I! you per
mit me, I may take the time of the 
House. This has been debated on a 
separate resolution. The duty impos
ed by the State alone On a motor car 
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comes to Rs. 3,000 to Rs. 4,000 per 
unit. Then, our economics of scale 
are less. The cost of OUr raw mate
rials, steel and various other thing_ 
which go into motor cars are also very 
high. Barring the complaint about 
blackmarketing because of shortage, 
if you see the price fixed by the Tariff 
Commission for each model, I do not 
think it is unconscionably high. Of 
course, there is room for reduction. 
But, in recent years, because of foreign 
exchange difficulties, commercial vehi
cles have been given a rugher priority 
over passenger cars. Therefore, 
production of cars has further gone 
down, instead of increasing. The man
agement and capital cost being what 
they are-the han. Member is very 
knowledgeable-naturally the over
head slightly goes up. This is not to 
justify the existing pattern of prices. 
To the extent possible, both the 
Tariff Commission and the Govern
ment have been going into this mat
ter closely, and wherever we feel 
there is need for price control or dis
tributiOn control, we have never hesi
tated to bring them, irrespective of 
the units concerned, or their owner-
5hip. It has never been a matter of 
any pressures as my hon. friend men
tioned. We are under no pressure 
whatsoever. We have got to control 
wherever we feel necessary. But 
more control is not an instrument of 
economic production. We should have 
controls where necessary, and no con
trol where it is irksome or irritating. 

With these remarks, I request the 
hon. House to support the Bill. 

Mr. Speaker: The question is: 

"There the Bill fUrther to amend 
the Indian Tarit! Act, 1934, be 
taken into consideration." 

The motion was adopted. 
Mr. Speaker: The question is: 

''That clauses 1 and 2, the En
acting Formula, and the Title 
stand part of the Bill." 

The motion was adopted. 
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productiOn of books before an Inspec
tor as well as enabling him to examine 
a person on oath. As a sequel to con
ferring these specific powers on the 
Tribunal, the provision in the Bill 
which sought to empower the Central 
GQvernment to notify from time to 
time the powers of the court which 
could be conferred on the Tribunal has 
been removed, and thus the criticism 
that the Executive could at will en
large the scope Of the functions of the 
Tribunal has been, if I may say so, 
more than adequa·tely met. The 
powers of the Tribunal will, therefore. 
now be confined to those conferred on 
the Court under sections 155, 203 for 
the limited purpose of granting leave, 
section 240 and 397 to 407 which re
late to oppression and mismanage
ment, besides pronouncing whether 11 
particular person in regard to whom 
a reference has been made by r:entral 
GQvernment to it, is fit and proper to 
hold a managerial office. 

Clauses 1 and 2. the Enacting Formula 
and the Title were added to the Bill. 

Shri Manubhai Shah:. I beg to 
move: 

"That the Bill be passed." 

Mr. Speaker: The question is: 

"That the Bill be passed." 

The motion was adopted. 

13.26 hn. 

COMPANIES (AMENDMENT) BILL 

The MinIster Of Finance (Shrl T. T. 
Krisbnamaehari): I heg to move·: 

'That the Bill further to amend 
the Companies Act, 1956 as repor
ted by the Select C,mrruttee, be 
taken into consideration." 

I shall very briefly indicate at the 
outset the more important amendments 
recommend£'<! by the Select Committee 
in regard to the five important pro
visions contained in this Bill. 

The first of these important provi
sions relates to the setting up of a 
Tribunal. The Select Committee has 
recommended some changes which are 
towards improving the character of 
this measure. According to these, the 
Chairman of the Tribunal will always 
be a person who is or has been or is 
qualified to be a High Court Judge 
and every Bench of the Tribunal will 
consist of not less than two persons, 
one of whom is a person well-versed 
in law. These changes ensure the Tri
bunal and its Benches having a pro

nounced judicial bias. The recommen
dation regarding the functions of the 
Tribunal relates to the Tribunal being 
Invested with the powers of a courl 
under sections 155 and 240 of the Com
panies Act; these relate to powers to 
direct rectification of the Register of 
Members Of a company and to compel 

Regarding the second provlSlon in 
the Bill whiCh relates to the setting up 
of a Board the only change that has 
been effected is to replace the word 
"entrusted" by the word "delegated" 
in clause' ( 4) of the Bill. 

In the next provision relating to the 
conversion of loans granted by Ckv
ernment to a company mto shares of 
that company, two important changes 
have been made. 'One is to the effect 
that such conversion will be directed 
only if in the opinion of Central Gov
ern ment it .is necessary in the public 
interest so to do. The other is in re
gard to the existing loans which do 
not contain any terms foc such conver
sion. Such conversion with not be 
directed unless there has been default 
in the payment of any instalment of 
the loan Or interest tihereon or there 
has been breach of any other terms 
of the agreement and the company haa 
been given at least thre months' time 
to remedy such a default . 

• Moved with the recommendation of the President. 


